A
IN THE CENTFAL ADMINIZTFATIVE TRIBUMAL ,JATFUF BENCH,JAIFUR.

* * %

oA 35/98
Pansidhar Gujar e’c Shri Pokhar Lal r'c Thani layakass, Fanchat Achrcl, Distt.
Jaipur. ’ '
‘ ... Applicant
Versus
1. Union of India through Secretary, Ministry of Mines, lew Delhi.
2. The Director General, Seclogical Survey of India, 27-J.L.Foad, Caloutta.
3. The Dv.Director Generzl, Gealogiéal enrvey of India, Jhalara Doongri
'Office Complex, Jaipur. |
‘ .+« Respondents
CORAM:
HOM'ELE MF . >0FAL I'EISHUNA, VICE CHAIRMAIT ‘
For the Applicant : - «e. Mr.Kunal Rawat
For the Respondents ' » cae

i

| ORDER .\
PEF HOM'BLE MR.30FAL FEIZHNA, VICE CHAIRMAN

Arplicant, Pansidhar cGujar, has filed thiz applicaticon under 3Secticn 19
of the Administrative Trilkunals Act, 1225, praying for a  directicn to the
respendents to reinstate him on the post of Beldar and grant semi-permanent

status to him.

2. Heard the learned counsel for the applicant.  Fecovds of the sase have

" keen carefully rerused.

3. Applicant's czse is that he was appointed as Beldar con Jdaily wage bésis
at the camp of Achrcl under the <control and supervision of the Depuly Director
General, Gexlogical Survey of India, Jhalana Doongri Oifice Zomplex, Jaipur, in
the vear 1989, He worked at the Achreol Camp till June, 1990. Thereiter, the
applicant was transferred to Fhetri Camp. He was then transferred to Ambaji
Camp, District’ Mehsana (3ujarat). The arplicant was ajain transierred to
Ihetri Qamp in the month of lovemker, 1990 con the poet of Beldar on daily wage
basis. The applicant was sent to several places e.g. 3Sigwana, District Ajmer,
Mathdwara, District Udaipur, Udairur and Jaipur Head ofiices. The services of
the applicant were ocrally terminated con 2.5.95. The applicant made a
representaticn to respondent No.2, whereupon the applicant was engaged in
service ~n 21.12.9G, H-owever, he has heen disendajed from service on 30.5.27.

The applicant has assailed the impngned action i the resronﬂents as being

unjust and arbitrary. It is als> stated by the applicant that persons engaged

after him are still working in the respondent department. The lesrned counsel



for the applicant has drawn my attention to the representati-n made by the
applicant, at Annexure A-6, dated 295.2.97, which is pending consideraticn and
he wants that the afiresaid representation ke decided by respondent No.3

keeping in view the communicaticns at Annexures A-1, A-2, A-3 and A-d.

4. In the circumstances, the present application is disposed of, at the
stage of admission, with a direction to respendent 112.3 to decide the
applicant's representaticon, at Annexure A-d, dated 19.5.97, keeping in view the
comminicatione at Annexnures A-1l, A-2, A-3 and A-4 and the guidelines on the
subject, with due sympathy, within a pericd of two months from the date of
receipt of a cory of this crder. If the applicant is aggrieved by any decision
taken on the rerresentaticon, he shall ke at lilkerty to file a iresh OA. Let a
copy of the DA and the annexures theret: be sent to respondent No.3 alongwith a

¢ copy of this crder.

Cringre
(Gopal Erishna)

Vice Chairman

.




